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CENTRAL All\.UNISTH..I:\ TI VE TRIBUNAL 
ALLAHABAD BENCH 

ALLAJ:-L.\BAD 

Or i ginal Application No. 149 of 1994 

Udai Veer Singh 
& Others 

Unio n of India 
& Others 

••••••• • • • • • • • 

Versus 

• • •••• ••• • • • • • • • • 

Hon ' ble Mr . Maharaj Din, J .M. 
Hon ' ble M~ S. Das Gupta . A.M. 

Applicants 

Respondents 

( By Hon'ble Mr . Mciha.uaj Din, Member 'J' ) 

The 
~~ 

applicants had ~l _far certain pos'td 
t.. 

notified in the year 1979. It is stated that their 

name s appeared in the select l ist but, no select list 

has been annexed tO the original application. 
I. 

2. The learned counsel for the applicant has 

drawn our attention towards the pronouncement of the 

Hon'ble Suprem e Court in Civil Appeal No . 4617/4618 

' -of 1993 in whi ch certain directions were i s s ued tG u...t 

the applican~ of the said case ~ bejag allowed to 
• · -llH6 .. ~ • 

compete for 79 .. pool;) up post voluntary by the respon-,, ~ .... . ~ . ' 
dents themselves . The applican't1 of the present ori-

ginal application wa.~not party in the said case • 
... 

T-he tertain candidat -es, who also a pplied in pursua-
~ . 

nee of notification mede in the yeJ. r 1979 for the 

post, move4ap pl i ca t ion in the said ca se f or implead­

ed as a party. 
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Their impleadment application was disposed of by 

a separate order W.P. {G) f\b . 353/90 which is re-
0 

produce a s under 

" This wri t petition and im pl ea<inent 
applicatio ns have been fi l ed by those 

candida tes who took t he or iginal exam­

ination but thereafter did no t challenge 

the same at any stage . They were not par­

parties before the Central Administrative 

Tribunal . .le are not incli ned t o give . . . 
them the benefit of our order whi ch we 

have passed in the appeals ari sing out 

of SLPlC) Nos ., 14868/88 , CCZXJ90/90 and 

9223/91. tVe confine our order only t o 

those persons who were parties before the 

Central Adminfstrative Tribunal . The writ 

petition as 

im pl eadment 

well as t he appl ication for 

are dismissed .,. • 

As such t he appli canib who appli ed for im-
"'-

• • 
pleadment in the S~L.P . were not allowed to join the 

ca s e/appe al , so in view of t he order passed by t he 
l~rt.~ ~(")... 
aP-plieent the present a pplican"t.! cannot be permitted 

~ . . 
t o come before this Tribunal by way of fresh appli­

Jv.-4 
catio n as their case"becLt;~ne highly time-barred . The 

' 
ap plication is a ccordingly dismissed as time- barred 

at admission stage . 

Member (A) 

Al l ahabad, Dated ~ ~ February, 1994 


